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The High Court of Madhya Pradesh
MCRC-9175-2021

(Ramesh Vs. The State of M.P.)

Gwalior dated :22.02.2021

Shri Rajesh Pathak, learned counsel for the applicant.

Shri R.K. Awasthi, learned Public Prosecutor for the
respondent/State.

Learned counsel for the rival parties are heard.

Case diary is perused.

This is first application filed u/S.438 Cr.P.C. for grant of

anticipatory bail by the applicant.

Applicant apprehends arrest in connection with offences
punishable u/Ss.452, 294, 323, 506 of IPC registered as Crime

No0.30/2021 by Police Station Kachnar Distt. Ashoknagar.

Learned counsel for the State opposed the application and prayed
for its rejection by contending that on the basis of the allegations and the
material available on record, no case for grant of anticipatory bail is made

out.

Applicant who has no criminal antecedents is alleged with house
trespass, criminal intimidation, uttering abusive words and causing minor
injury to the complainant. Except offence u/S. 452 of IPC all other

offences are triable by JIMFC.

Considering the above and that the material placed on record does
not disclose the possibility of applicant fleeing from justice, this Court, in
the special circumstances of ongoing Covid-19 pandemic, is inclined to
extend the benefit of anticipatory bail to the applicant but with certain

stringent conditions.
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Accordingly, without expressing any opinion on merits of the case,
I deem it appropriate to allow this application u/S.438 of Cr.P.C. in the

following terms.

It is hereby directed that in the event of arrest, the applicant shall
be released on bail on furnishing a personal bond in the sum of
Rs.50,000/- (Rs. Fifty Thousand only) with two solvent sureties of the

like amount to the satisfaction of the Arresting Authority.

This order will remain operative subject to compliance of the

following conditions by the applicant:-

1. The applicant will comply with all the terms and
conditions of the bond executed by him;

2. The applicant will cooperate in the
investigation/trial, as the case may be;

3. The applicant will not indulge himself in
extending inducement, threat or promise to any person
acquainted with the facts of the case so as to dissuade
him/her from disclosing such facts to the Court or to
the Police Officer, as the case may be;

4. The applicant shall not commit an offence
similar to the offence of which he is accused;

5. The applicant will not seek wunnecessary
adjournments during the trial;

6. The applicant will not leave India without
previous permission of the trial Court/Investigating
Officer, as the case may be;

7.  The applicant as a Shiksha Swayamsevak shall
render physical and financial assistance to Government
Primary School situated nearest to residence of applicant
for ensuring hygiene and sanitation and for removing
deficiencies of infrastructural amenities in the said
school from the skill/resources of the applicant.
[afaareal e Rier @addd & wu # U At & Mac
AR WRHRI UG fderad § wWeedl SR SRFI &l
GHARad &= & foly ARIRS Ud A<l FeRIdm U™ &I a2

3O BRI I FHEAT W Iqd [Jeerd H faRe s Giawedi
DI BEAT BT R BT ]
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The petitioner after selecting a particular Govt. Primary School
shall inform about the same to the office of Gram Panchayat (in case of
rural area) and/or Ward Officer of the concerned ward (in case of urban

area), within whose territorial jurisdiction the said school is situated.

[TTfreTRd] Ue ARt WReN Wha & a9 &)1 & Ugdaq s9d aR H UM

TR & HRIAd (T &3 & AMel H) R /AT TR a€ & dTe SfHdn

(@ & & A H) e aaieR # Sad e sfaRerd g, & gfad H ]

It will be joint responsibility of Sarpanch and Secretary of said
Gram Panchayat (in case of rural area) and/or Ward Officer of the

concerned ward (in case of urban area) to preserve the said information

provided by the petitioner. [I8 T=EET a6 & dTe ARHR (T & & HHA

#) 3R/ I UM UG B AR AR Afad @ eF & "Eel #) @ Hgad

Rl B8R 6, Jnfadreal §RT Yaw ol &l A-ierd &Y Ud Jwied Ul gt df
B EAART BN ]

The registry of this Court shall communicate this order through

Legal Aid Officer, SALSA, Gwalior to the Collector, District Education

Officer, Block Education Officer of the district/block concerned for

information and compliance.

A copy of this order be supplied to the Legal Aid Officer, SALSA,
Gwalior who is directed to communicate this order to District Education
Officer, Block Education Officer of the district/block concerned to verify
as to whether applicant has complied with condition No.7 or not and

submit report once every month.

In case, report regarding condition No.7 is not filed or report is
found to be wanting in any manner then Registry is directed to list this

matter as PUD before appropriate Bench.
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A copy of this order be sent to the Court concerned for information.
C.c. as per rules.

(Sheel Nagu)
ojha Judge
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